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‘A’ has been awarded a contract by an electricity distribution company to lay underground cables

and junction boxes at appropriate places to replace the existing apparatus in a residential locality.

‘B’, a local resident protests against the work involving enlarging of the capacity of the junction

box located near ‘his property saying this would entail laying of connecting cables for more

houses than before, requiring digging of the entire footpath facing his house and frequent visits

by technicians for occasional repairs, d1sturb1ng his privacy, become a safety hazard and a

nuisance. As work: goes on, his complaints going unheeded, he files a’ suit against ‘A’ and the

electricity distribution company for injunction against continuance of the work.

(1) The 1nJunct10n cannot be granted because the plaintiff ought to ‘have also prayed for
compensation in the alternative.

(2) The 1n3unct10n cannot be granted because the plaintiff is also to be beneﬁ(nary of the work
undertaken.

(3) The 1nJunct10n cannot be granted because the suit is defective on account of misjoinder of
the contractor.

(4) The injunction cannot be granted because it would cause delay in completion of infrastructure
product.

In a case where the offender is not traced or identified, but the victim' 1s identified and where

no trial take place, the victim or his dependents cannot make an application to the State or the

District Legal Services Authority for award of compensation.

(1) Statement is correct. Compensation could only be claimed out of the assets/properties
belonging the accused.

(2) The statement is correct since Section 2 (wa) of the Cr.P.C. recognizes a victim only when

~ the accuséd is charged for an offence.

(3) The statement is not correct since Section 357A (4) of the Cr.P.C. enables the victim to
seek compensation in such situations.

(4) The victim can seek ex-gratia payment from the State by filing 'é"writ petition.

A victim of sexual assault committed in a neighbouring State, escapes to Delhi and reports the
matter to the police. The local police refuses to register the FIR. An apphca‘uon is moved before
the Metropolitan Magistrate for a direction to the police to register the FIR.

(1) The Magistrate can direct the local police to register zero FIR under Section 156(3) @r.P.C.,
investigate and file final report under Section 173 (2) Cr.P.C

(2) The Metropohtan Magistrate cannot pass any direction as all crlmes are local as per
Section 177'and 178 of the Cr.P.C.

(3) The Maglstrate in Delhi can direct the local police of the neighbouring State where the
offence is alleged to have been committed to register the FIR, 1nvest1gate and file a report
before him.

(4) The Metropolitan Magistrate can direct the police to register a zero-FIR in the local Police
Station, but the police thereafter has to forward the FIR to the Superintendent of Police
concerned of the neighbouring State for further investigation as per the law.

Section 162 of Cr.P.C. provides that — v

(1) the statement made by a person to a police officer during investigation and reduced to
writing, shall be signed by the person making the statement.

(2) the statement made by a person to a police officer during investigation and reduced to .
writing, may not be signed by the person making the statement. ;

(3) no statement made by a person to a police officer during 1nvest1gat1on and reduced to
writing shall be signed by the person making the statement.

(4) statement made by a person to a police officer during investigation and reduced to writing
shall be signed by the person making the statement only if the pohce officer has obtained
prior permission of the court to obtain signature thereon.
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Where the police submits a final closure report under section 173 of Cr.P.C., to a Magistrate, that ™

no incriminating material could be unearthed during the investigation against the accused, the

Magistrate is —

(1)~ bound by the conclusion drawn by the police and cannot order re-investigation or de novo

e 1nvest1gat10n :

(2) not bound by the conclus1on drawn by the police and may direct further .investigation

o w1thout hearing the accused of the complainant. .

'(3)'_ bound by the conclusions drawn by the pohce and may. refuse to issue process without

. hearing the complainant..’ CE gt

(4) Not bound by the conclusions drawn, but may issue notice to the accused :to show cause
'why he should be tried as per the procedure prescribed by law.

Which .of the followmg Sections deals with evidence of prosecution?

(1)-" ‘Section 242 Cr.P.C. " (2) Section 243 Cr.P.C.
(3) Sectlon 248 CrtPC. ~ (4) Section 249 CrPC

An 1nd1v1dua1 is facmg charges under Section 376 IPC and Sectlon 302 IPC He avoided pohce
arrest, Later, he surrendered to 'a Magistrate before whom neither report under Section 157(1)
Cr.P.C., nor copies of entries in the police diary were filed, who remanded him to judicial
custody. Can such person claim default bail after 90 days if no police report is filed?

(1) Yes

(2) No -

(3) Yes, but after 60 days if no police report is filed

@ None of the above

Maglstrate under Sectlon 239 Cr.P.C. can -
(1) ' Frame charge against the accused person.

(2) Discharge accused if charges are groundless.

(3) Open trial for evidence.
(4) Convict the accused if the accused pleads guilty.

Section 91 of the Cr.P.C enables the Court or the Officer Incharge of a Police Station to summon
such document or other thing necessary or desirable for the purposes of any investigation,

inquiry, trial or other proceedings. This provision also enables the accused to move an application

for production or-preservation of documents so as to assist. him in his defence at the time of

consideration of charge against him or recording of statement under section 313 Cr.P.C.

(1) Statement is wrong since section 91 does not confer any locus standi or legal right upon
the accused to move any application.

(2) Statement is correct if the Court is satisfied that the material available with the investigator,
not made part of the chargesheet, has a crucial bearing on the issue of framing of charge.

(3) Statement is correct. The Court cannot pass orders to preserve certain records, even if the
same would be destroyed in the ordmary course of business.

“4) Statement is correct since in the absence of specific powers, the Court does not have any
inherent powers to do pass orders ex debito justitiae. S
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As per section 299 of the Cr.P.C, witnesses for the prosecution can be examined by the Court
in the absence of the accused where —

(1) The accused intimidates or threatens the witnesses for the prosecution in any manner.

(2) The accused is held guilty of committing criminal contempt of Court.
(3) The accused seeks exemption from appearance in the matter and consents to recording of
~ evidence of prosecution witnesses in his absence as well as absence of his counsel.

' (4) Where the accused has absconded, and there is no immediate prospect of arresting him.

The Witness Protection Scheme, 2018 approved by the Supreme Court of India in the case of

Mahender Chawla vs Union of India, 2018 SCC Online SC 2679 is a scheme = .

(1) providing for assessment of threat perception to the life of a witness or his family members,
during investigation/trial or thereafter.

(2) providing for threat perceptions to be assessed by the Investigation Officer which is binding
on the Court.

(3) providing for protection of a witness in a trial punishable with imprisonment for a term not
less than 10 years, which may extend to imprisonment for life or death.

(4) does not provide for change of identity as also relocation of witness due to law and order
being a State legislative subject.

Before proceeding to record the statement of an adult victim of sexual assault, the Magistrate is
duty bound to ascertain from the Investigating Officer(IO) as to the nature of allegations and its

truthfulness in the opinion of the 10.

(1) Statement is not correct since the Magistrate should hear the PP/APP as well as Support
- Person or legal aid counsel before proceeding to record the statement of the victim.

(2) Statement is not correct since the Magistrate is under a legal duty to ascertain the version
of the incident in the words of the victim of crime and record her statement after satisfying
that she has not been tutored, or under any kind of threat, undue influence or coercion from
anyone.

(3) Statement is correct and the Magistrate may refuse to record the statement of the victim
of crime if she is an educated lady and has submitted written complaint.

(4) Statement is correct and shall only be recorded if the report of the medical examination of
the victim has been conducted corroborating sexual assault.

When the Magistrate/Court of Session takes cognizance under sections 190/193 CrPC, it takes
cognizance of — . :

(1) the offence (2) the offender

(3) Both (1) and (2) (4) None of the above

Under which provision of law, the accused person is entitled to default bail on account of non-
completion of investigation within the stipulated period —

(1) Section 437 CrPC (2) Section 439 CrPC

(3) Section 167 IPC (4) Section 167 CrPC
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Section 437(1) CrPC puts fetters on the powers of Magistrate to grant bail to any accused person

arrested -in non-bailable offence when there appear reasonable grounds for believing that he has
been guilty of an offence punishable with death or imprisonment for life, but the first proviso
thereto carves’exception and provides that such accused can be released on bail if such person

is —

(1) ‘Under thfef*:age of sixteen years (2) A woman
(3) Sick or infirm (4) All of the above

Any Court may alter or add to any charge at any time before —

(1) the prosecution evidence is closed.

(2) the recording of statement of the accused under section 313 CrPC.
(3) the defence evidence is closed.

(4) = judgment is pronounced.

When a person-is charged with an offence, and facts are proved which' reduce it to a minor
offence, ‘

(1) he will be acquitted of both, the charged offence, as well as the minor offence.

(2) he will be tried afresh for the minor offence.

(3) he may be convicted of the minor offence.

(4) None of the above

When does the trial of an offence commence?

(1) ‘When chgrgesheet is filed , (2) When charges are framed
(3) When cognizance is taken (4) None of the above, -

A Court may impound a document under the following provision of law —
(1) Section 100 CrPC (2) Section 101 CrPC i
(3) Section 103 CrPC (4) Section 104 CrPC

After the police report is filed under section 173 CrPC, who can order further investigation?
(1) Officer'in charge of a police station  (2) District Police Chief:

(3) Magistrate concerned (4) None of the above _‘_4

What is the effect of compounding of the offence(s) under Section 320_CrPC‘7

(1) The accused is discharged of the offence il

(2) The accused is acquitted of the offence

(3) The accused is held guilty of the offence

(4) None of the above LT

Under what provision can a person, not being an accused, be summoned to stand trial along with
the accused, ‘when during the course of any inquiry into, or trial of, an offence it appears from

 the evidence that such person has committed an offence?.

(1) Section 190 CrPC (2) Section 193 CrPC
(3) Section 319 CrPC (4) Section 317 CrPC
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Ordmanly the duration of anticipatory bail granted to an accused under Section 438 CrPC—
(1) is to operate only till the filing of the chargesheet.

(2) s to operate till cognizance of the offence is taken..

(3) is to operate till the accused is summoned.

(4) s to operdte without any restriction as to time and can also continue till the end of the t1‘1a1

Any person, aggrleved by a refusal on the part of an officer in charge of a police station to record -
the FIR relating to the commission’ of a cognizable offence, may send the substance of such

‘information to —

(1) The Chief Minister of the State (2) The Chief Justice of the High Court
(3) The Public Prosecutor “) The'concerned Superintendent of Police

As per the decision of the Supreme Court in Lalita Kumari v. Government of Uttar Pradesh, .
(2014) 2 SCC 1, preliminary inquiry may be made before registration of FIR, in the following
category of cases — _

(1) Matrimonial disputes (2) Commercial offences
(3) Medical negligence cases (4) All the above

When the Court of Session passes a sentence of death, the sentence —
(1) can be executed only after one month.

(2). cannot be executed unless confirmed by the High Court.

(3) can be executed only after one year.

(4) cannot be executed unless confirmed by the Supreme Court.

Against the order passed by the Court acquitting the accused, the following can prefer an appeal~
(1) The Public Prosecutor on the d1rect1ons of the District Maglstrate/State Government.

(2) The victim

(3) Both (1) and (2)

(4) None of the above

Which one of the following orders can be passed after the conclusion of trial?
(1) Only an order of acquittal _ (2) Only an order of conviction
(3) - Order of discharge (4) Either an order of acquittal or conviction

‘X was 'acqultted by the trial. However, on appeal filed by the State, the High Court reversed

‘the order of acquittal, convicted him and sentenced him to imprisonment for a term of ten years.

The remedy available to ‘X’ will be — -

(1) Appeal to the Supreme Court.

(2) Writ Petition before the High Court.

(3) Writ Petition before the Supreme Court.

(4) Appeal before the Division Bench of the High Court.

Proclamation for person absconding is issued under — ,
(1) Section 81 CrPC (2) Section 82 CrPC
(3) Section 83 CrPC (4) Section 84 CrPC

Every offence shall ordinarily be inquired and tried by a Court —
(1) Where the offence was committed.

(2) Where the accused ordinarily resides.

(3) Where the complainant or victim resides.

(4) Where the accused person is arrested.
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